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person, In ihis case notices was issued
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Heard Shri P.D.Kahade:.applicant in

toA espondents on 21.1.1998 and to day the
applicant appeared in person and submitted

~that he wants to withdraw the C.A.

This

O.A. has been placed on board to day, but
in view of the fact that the D.B. is not
available it has been postponed to 23.2.1998.

However, in view of the fact that the applicant

has apprcached this Tribunal in person and
wants to withdrew this O.A., I permit him

to withdraw this O.A.
is disposed of as withdrawn,

There will

be no order as to costs.

A copy of this order be given

to both the parties.
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Therefore, the C.A.
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